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Nene appears for the applicant when 

called n.r has there been any prayer made on 

his behalf seeking adj.irnitent. N•wever, we 

have heard Sr1 A.C.1Oanty, Advecate for 

private Res. N..4 and Sri D,.)4isra, Staniin 

sinsel for the Railways and perisel the 

ateria1s availalle on rec.rd, and we fsind 

no pr1*a facie case has been Made sit by the 

applicant on the face of tbe civil Osurt. decree. 

In the said preøises, we are net inclined to 

prsceed with this case any f.rber. This O.A. 

is, tI*erefsre, disised for defaTatt. N. •ssts. 
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